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LEGISLATIVE ASSEMBLY 

'REPORT OF THE SELECT COMMITTEE ON THE IMPORTS AND EXPORTS 
(CONTROL)BILL,1947. 

WH. the undersigned, members of the Select Committee to whioh the Bill 
wa.s referred, have considered the Bill to oontinue for a limited period powers to 
'prohibit or control imports and exports and have now the honour to submit this 
-our Report, with the Bill as amended by us annexed thereto. 

We considered oortain questions of detail in regard to the a.dministration of the 
powers of control to be conferred by the Bill, but decided that the only amendments 
neoessary in the Bill were tho insertion of a clause (new ola.use 6) dealing with the 
oognizance and trial of offenoos under the Bill and consequential insertions in the 

. definition clause (clause 2). 
2. The Bib 'Was published in Part V of the GaztUt oJ India, dated the 15th 

February, 1947. 
3. We think that the Bill has not been 80 altered 808 to require republication 

.and we recommend that it be pa.ssed as now amended. 

NBW DlIILHI, 
'1',., UtA JLMc1a, 19~7. 

JOGENDRA NATH MANDAL. 
ISMAIL I. CHUNDRIGAR. 
R. VENKATASUBBA REDDIAR. 
*B.P.JHUNJHUNWALA. . 
D. P. KARMARKAR. 
HAFIZ M. GHAZANFARULLA. 
MOHAMMAD M. KIT,J.EDAR. 
·V ADILAL I .. ALLUBHAI. 
*p. P. LAWSON. 

·SubJeot to • minute or dilleDta. 



ii 
. MINUTES OF DISSENT 

I 
Thoro is no objoction to the restrictions of import &nd export of any commodity 

whenever the country requires it. Be it for one year, three years or evon more. But. 
I object to thn continuance of the present system of giving licences • to import 
and export a particular commodity to a particular person or o1aas of pertlons, aa this 
haa l'tl8Ulred in crtl&ting a group of vested interests consisting of (,ffici&ls and tho 
merchants to 'whom licences are issued, &Ild has lfld to V&riOUB sorts of nepotism and 
OOlTUption, and has como in the way of freedom of trade. I would therefore sug-
gest that the fOllowing provisions should be made in the body of the Aot ittelf:-

In o1a1186 3 IlUb·oJa'll8e (1) add at the end-
Provided that the Central Government may not iMUfJ JirenOO8 or p6tmits in favour 

of any particular person or CM of persons for importing or exporting i'ho rostricttd 
oommoditios. 

Further add (e) to clause 3 (1)-
That the importer or exporter of any restricred commodity under thil:I Act, sball 

arrange oxchange for remittance or reooipt of value of tht> commodity imported or 
e:xportOO. only through the &serve Bank of India or through 8uch other Banks Or 
authorisod dealers as the ~e Bank may direct. 

B. P. JHUNJHUNWALA. 
NEWI>m.m; 

TAe 12th March, If)47. 
n 

There is no objection to the restrictions of import and export of any commodity 
whenever the country requires it. Be it for one year. three ye&l'f! or evon more. 
But we object to the CODtinuanoo of the present liYstem of giving licences t.o imFort 
and export a particular commodity to a particular peri'on or class of perrons 8S this 
has resulted in creating a group of vested interests consisting of officials and the 
merchants to whom licences are ieeued and has led to VariOU8 sorts of nepotism and 
corruption, and h. come in the way of freedom of trade. I would therefore desire 
that the IlOO6I!8aJ'Y change should be made in the body of the' Act itself, to avoid 
theee cmtingencjee .. 

V ADILAL LALLUBHAL 
NBWDmm; 

The 12th March, 1947. 
m 

1. I consider that the duration of this Bill ill exeeeaive and may lead to the 
exercise of control long after the need for it hy disappeared. It 'Would, I think, .. 
have been adequate if the duration had been one year ,nth a proviso that the Cenkal 
Government might by notification in the official Gazette direct that it should remain 
in force for a further period not exceeUing t'wo years. 

2. I consider that the words occurring in bub.claU86 (2) of clause 3 after "accord-
Ingly" in the 5th line ",hould be omitted. There is no ground for removing the option 
which Section 183 of the Sea 0ust0mF Act, 1878, gives to an importer of aco&pting 
a fine in lieu of oonfiscation or tIice verla. The new provision may have been ne088· 
sa.ry in war time but it fhould not be necessary in peace time. 

3. I consider also that a provi&o IIhould have been added to sub-clau86 (1) of 
clause 3 limiting the operation of a relriiriotion on imports to a period of, say, sis: 
months when such restriction is made for the protection of an indigenous industry. 
The proper _method of giving such protection is by customs tariff and the period sug-
gested should be sufficient to enable the Tariff Board to submit a report. 

C. P. LAWSON, 
NEWDBLBI; 

The 12th Mcwc1a, 1947. 



r,. [BILL AS AJlBNDlDD BY TlIlI SELBm CoIDIl'l"l':n] 

(Word" 8idelined indicate tke amendment6 l'Ugguted by the Gommtl.tes.) 
A 

BILL 
to CO'IItitINe f(W a limited period powers to prokibi,t or conIrol 

imports and U1pOrl8 

WHEREAS it is expedient to continue for a limited period 
powers to prohibit, restrict 01' otherwise control imports into and 

exports from BritiBh India; 
. It is hereby enacted &8 follows:-
1. (1) This Act may be called the Impor~s and Exports 8horUi~, ezteat. 

(Control) Act, 1947. ::~~ 
(2) It extends to the whole of British India. 
(3) It l!hall come into force on the 25th day of Maroh, 1947, 

and ehall nmain in force for a period of three years only. 

2. In this Act,-
(a) .. Custome-collector" means a Customs-collector 

Interpretation. 

as defined. in the Sea Cuetome Aot, 1878, or a Collector vm of 1878. 
of Land Oustome appointed under the Land Customs Act, 
1924 ;1 XIX of l~N. 

(b) "import" and "export.. mean respectively 
bringing into, and taking out of, BritiBh India by sea, land 
or air; . 

(e) "officer of Customs" means an officer of Oustoms 
appointed under the Sea Customs Act, 1878, or a Land 
Customs Officer appointed under the Land C\lstoms Aot, 
1924. 

8. (1) The Centl8] Government may, by order publisled in 
the ofticial Gazette, make provision for prohibiting, J:eetrktiog or 
otherwise control1ing, in aU cases or in speoified c1aeses of caaee, 
and subjeet to such exceptions, if any, as may be made by or 
under the order,-

(a) tbe import, e:rpoJ1, carritge c('astwiae or ,hip-
ment as ships' storee of goods of .ny specified d~rip­
tion; 

(b) the bringing into any port or place in Brjtish 
India of goods of any sproiBed desoription intended to 
be taken out of Britf.b India witbout heins removed 
from the ship or conveyanoe in whioh they are hoin g 
carried. 

(~) .A)) (:rcdt1 to "hieh (lny order und(·r Eub.fcction (1) app1iee 
lb.)) h c(( n (d to le guos of "hi(h t1<i imlort or export haa 
lew TH,hilit<d or TtEiri<tfd under (rdion 19 of tbe Sea CuetoJDS. 
.Act, U7P, find an tJ (J FJOviFions of that .Act eha)] have effect ae- VIIIollBfI'. 
cordingly, (':xecpt that redion ]83 thcrrof eba]] bave effect as if 
for the ,,'ord" Fha]] .. t.hert'in t.he word" may" were substitu. 
ted.. 

(3) Notwithstanding anything contained in the aforesaid 
.Ad, the ('mtra] Government Jl1ay, by order pubhbed in the offi. 
cial Garet.ttl, prollibit, rcstrit1· or impOfe cOl:ditions on the clearance, 
"'hether for hone (OnHlmpf.ion or for EhipIJ('nt abroad, of any 
goeds or clSf8 of geeds imrortcd in to British India.. 
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4. All orden made under rule 84: of the Derenoe of India 

~ulee or that rule as oontinued in force by the Emergenoy Pro. 
visions (Continuance) Ordinance, 1946, a.nd in force immediately 
before the commencement of this Act shall, 80 far as they are not 
inconsist.ent with the provisions of this Aot, continue in force 
and be deemd to have been made unde: this Aot. 

6. H any person contravenes any order made or deemed to 
have been made under this Act, he shall, without prejudice to 
any confiscation or penaJ.ty to whioh he may be liable under the 
provisions of the Sea Customs Aot, 1878, as applied by sub-sea. 
tion (2) of section 3, be punishable with imprisonment for a term 
which may extend to one year, or with-fine, or with both. 

e. No Court shall take oognizance of any offonoe puniphable 
undcr section 5 cxoopt upon compl~int in writing made by a 
Customs-colleotor or by an officer of Customs autboriaad in writing 
in this behalf by a Customs-collector, and no Court infcrior 
to that of a Presidency Magistrate or a. Magistrate of the first 
elass shall try any suoh offence. 

7. No order made or deemed to have been made under this 
Aot shall be ca.lled in question in any Court, and no suit, prose. 
cution or other legal proooed.ing shall lie against any person for 
anything ill good faith done or intended to be done under this 
Aot or any order made or deemed to have been made t.horeunder. 



GOVERNMENT OF INDIA 

LEGISLATIVE ASSEMBLY DEPARTMENT 

-

Report of the Select Committee on the Bill to continue for a limited 
period powers to prohibit or control imports and exports, 

- -

GIPD-M-l560 LAD-124-47-4GO. 




